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COUNCIL OF STATE.
Monday, 15th February, 1926.

The Council met in the Council Chamber at Eleven of the Clock, the
Honourable the President in the Chair.

MEMBERS SWORN.

The Honourable Raja Sir Rampal Singh, K.C.I.E. (United Provinces
Central : Non-Muhammadan); the Honourable Mr. Manmohandas Ramji
Vora (Bombay : Non-Muhammadan); the Honourable Mr. Phiroze C. Sethna,
©O.B.E. (Bombay: Non-Muhammadan); the Honourable Major Nawab
Mahomed Akbar Khan, C.I.LE. (North-West Frontier Province: Nominated
Non-Official); and the Honourable Mr. Ratansi D. Morarji (Bombay: Non-
Mubammadan).

QUESTIONS AND ANSWERS.

AMENDED RESoLUTION ADOPTED BY THE LEGISLATIVE ASSEMBLY
REGARDING THE RECOMMENDATIONS OF THE REFORMS
InQuiry CoOMMITTEE.

53. Tae HoNouraBLE Mr. PHIROZE C. SETHNA: Will Government
be pleased to state what action they have taken on the amended Resolution
adopted by the Legislative Assembly, regarding the recommendations of
the Reforms Inquiry Committee, on 8th September, 1925?

APPOINTMENT OF A Roval. CoMMISSION TO INVESTIGATE THE WORKING
o¥ THE MoxTaGU-CHELMSFORD REFOERMS.

54. Tue HoNouraBLE Mr. PHIROZE C. SETHNA: Is it a fact that
His Majesty's Government have decided on sending a Royal Commission
to India to investigate the working of the Montagu-Chelmsford Reforms and
to report on changes considersd necessary ?

Tee IYonouraBLe Mr. J. CRERAR: I propose, if the Honourable
Member has no objection, to answer his questions Nos. 53 and 54 together.
The matters referrced to in these two questions will arise in the course
©of debate on the Resolution of which the Honourable Member has given
notice. He will doubtless agree with me that it is undesirable at this
stage to anticipatc the course of debate.

NvuMBER OF VoTers IN EAcH CONSTITUENCY OF THE CoOUNCIL or STATE
WHO VOTED AT THE LAST GENERAL ELECTION.

55. Tag HonouraBLE Mr. PHIROZE C. SETHNA: Will Government
be pleased to lay on the table a statement showing :
(a) the number of voters in each constituency of the Council of State ;
and :
- (b) the number of voters who did vote in each such constituency at
the last general election?
Tre HonouraBLE Mr. J. CRERAR: (a) end (b). A return giving the
information asked for by the Honourable Member is under preparation.
'A copy of it will be placed in the Library of this House in due rourse.

( 43 ) A



44 COUNCIL OF STATE. [16tn Fes. 1026.

REevisiox oF Laxp REVENUR ASSESSMENTS.

56. Tue HonouraBLg Mr. PHIROZE C. SETHNA: Will Government
be pleased to lay on the table a statement showing what action each Pro-
vincial Government has taken to give effect to the recommendation of the
Joint Parliamentary Committee of the Government of India Bill, 1919,
that the process of revising land revenue assessments should be brought
under closer regulation by Statute?

Tae HoNouraBLE S;ik MUHAMMAD HABIBULLAH: Legislation on
the subject has been initiated in the Punjab, Central Provinces and Berar,
and Assam; a draft Bill has been published by the Government of the
United Provinces. The matter is still under consideration elsewhere.

Tee HoNouraBLE Mr. PHIROZE C. SETHNA: Is there any probable
date when the work will be taken in hand by the remaining provinces?

Tre HonouraBLe Sik MUHAMMAD HABIBULLAH: They have
applied themselves to that task already, and it is hoped that they will
do it very soon.

ApxMissioN OF INDIAN STupeENTS IN ENGLAND INTO THE UNIVERSITY
Orricers’ TraiNINg Corps.

57. Tre HonourasLe Mr. PHIROZE C. SETHNA: (a) With regard
to question No. 55 asked on 1st September 1925, in the Council of State,
regarding the removal of the disability against Indian students in England
to enter the University Officers’ Training Corps, and the reply given thereto,
will Government be pleased to state whether they have received a reply
from the Secretary of State to their despatch on the subject?

(b) If not, have they again written to the Secretary of State request-
ing him to expedite the matter?

(c) If a reply is received, will it be placed on the table?

His ExceLiexcy it COMMANDER-IN-CHIEF: (¢) and (b). The
answer is in the negative; and (c) does not therefore arise.

Inpraxisation of THE STaFF oF THE H1aH CoMMISSIONER ForR INDIA.

58. Tae HoNourABLE Mr. PHIROZE C. SETHNA: Will Government
be pleased to state: ’

(a) what action has been taken on the Resolution, regarding Indianisa-
tion of the staff of the High Commissioner for India, adopted
by this Council on 8th September 1925; and

(b) if any progress has been made in the Indianising of the higher
staff and establishment of the High Commissioner since the
adoption of the Resolution and, if so, the details thereof?

Tre HoNourasrLe Mr. D. T. CHADWICK: (a) A copy of the debates
and Resolution were forwarded to the High Commissioner last September.
He was requested to follow the principle involved in the Resolution and
"that, consistently with economy and efficiency, opportunities should be
taken to employ more Indians on his staff. .

(b) The Government are not aware that any opportunities have occurred
recently for action in this direction, but the Government of India have
reason to lmow that the High Commissioner is bearing this principle in
mind.



QUESTIONS AND ANSWERS. 4

Repucrion oF RarLway RaTes aND Fares.

59. Tag HonNourapLe Mgr. PHIROZE C. SETHNA: Will Govern-
ment be pleased to state:

(a) what was the maximum increase on the pre-war rate in the
railway rates and fares in the United Kingdom;

(b) when were the rates reduced after the war and to what extent;

(c) what has teen the rise in the railway rates and fares in India
since 1912-13;

(d) how does the proposed reduction in the third class passenger
rates of the Great Indian Peninsula and the North Western
Railways compare with the rate of reduction in the United
Kingdom; and

(e) when do Government propose to secure similar reductions on the
other railway systems in the country?

Tre HoNouraBLe Mr. D. T. CHADWICK : (a), (b), (c) and (@) I take
100 as representing pre-war goods rates and passenger fares in both
countries. On that basis goods rates and passenger fares in August 1921,
in the United Kingdom would be represented by 212 and 175.° Since
August, 1921, these have been reduced in the United Kingdom to 150
in each case. In India the highest post-war figures for goods rates on
different railways varied between 115 and 125, and for passenger fares,
150. The reductions now applied by the Great Indian Peninsula and the
North Western Railways will bring the last figure down to 132 and
129, respectively.

(¢) Passenger fares arc being reduced on most Railways in India.
Tre HoNouraBLE Mr. PHIROZE C. SETHNA: Most, not all?

Tre HonouraBLE MrR. D. T. CHADWICK: I would not like to say
offhand all. But the Honourable Member will see a very complete state-
ment in the Appendix to the proceedings of the Standing Finance Com-
mittee of the Railways, which was published three or four weeks ago.

PreEraraTioN BY THE Rarnway BoArRD OF Ao PROGRAMME FOR THE
Repucrion or FrEIGHT CHARGES.

60. Tae HonovraBLe Mr. PHIROZE C. SETHNA: Will Govern-
ment state if the Railway Board has prepared any programme for the
reduction of freight charges and if any communications to ¢hat effect
have taken place between the Board and the Railway administrations?
If so, will Government be pleased to lay them on the table?

Tre HonouraBLe Mr. D. T. CHADWICK: I would suggest that the
Honourable Member should kindly await the Explanatory Memorandum
of the Railway Budget for the year 1926-27 which will be presented to this
House shortly.

Tiie HoNOURABLE MR. PHIROZE C. SI‘THNA 1025-26 2

Tre HonouraBLE Mn. D. T. CHADWICK: I am afraid the Honourable
Member has not caught my meaning. I have asked the Honourable Member
to wait for an answer to his Question till the presentation of the Railway
Budget, which will take place this week, i.e., the Budget for next year.

A2



46 " COUNCIL OF STATE. [16Te FEB. 1926,

REcruitMENT T0 THE INDIAN POLICE FOR THE LAST TEN YEARS.

'81. Tue HonouraBLe Mr. PHIROZE C. SETHNA: Will Govern-
ment be pleased to state:

(a) what supervision they exercise over the recruitment in the
police service for the subordinate grade and also the superior
grade in the different provinces in the country;

(b) if recruitment for the police service for superior grades is con-
tinuing in the United Kingdom; and

(c) the figures of the recruitment in the superior police service of
Indians and Europeans during the last ten years?

"Tae HonourasLE MRr. J. CRERAR: (a) The Government of India
exercise no supervision over recruitment to the provincial and subordinate
police services. Appointments to the Indian (Imperial) Police Service,
on the other hand, are made by the Secretary of State in Council and all
recruitment to that service is under his supervision. )

(b) Recruitment to the Indian (Imperial) Police Service is still made
in England as well as in India.

{c) Since 1916, 257 Europecans and 113 Indians have been appointed
to the Indian (Imperial) Police Service.

Tae HoNourasLE Rao Samie Dr. U. RAMA RAO: In this connection
may I ask when the proposed Public Services Commission is likely to be
constituted ?

Tae HorouraBLE Mr. J. CRERAR: I venture to suggest that that
‘hardly arises out of my reply.

Tae HoNouraBLE THE PRESIDENT: I think the Honouruble Member
had better put a substantive question of his own on that point.

"Tae HonouraBLE Rao Samrs Dr. U. RAMA RAO: In this connection,
'Sir, may I ask when the proposed Public Services Commission is likely
o be constituted ?

Teg HoNouraBLE THE PRISIDENT: I think the Honourable Member
‘had better give notice of u substantive question of his own: it ™evdly
arises out of the answer given.

Reree TENDERS 'FOR STORES.

'62. Tre ‘HowourabLe Mr. PHIROZE C. SETHNA: Will Govern-
ment be pleased to state what progress has been made in the adoption
of the system of the rupee tender for delivery in India for Government
purchases?

Tue HoNourRABLE Mr. A. H. LEY: The Honourable Member is referred
to the reply given by me to question No. 16 by the Honourable Rai Bahadur
‘Lala Ram Saran Das on the same subject.

Es®BLISHMENT OF o TRAINING SHIP IN INDIAN WATERS.

63. Tae HonouraBLe Mr. PHIROZE C. SETHNA: Will Govern.-
ment be pleased to state what progress has b8en made in the establishment
of a training ship as the result of the Report of the Mercantile Marine
Comunittee ? ’



QUESTIONS AND ANSWERS. 4T

Tre HoNouraBLE Me. D. T. CHADWICK: An expert came oub
from England in December last to advise about the establishment of &
training ship in Indian waters. He has submitted his report, which is at
present under consideration.

Tre HoNouvraBLe Mr. PHIROZE C. SETHNA: How soon do Govern-
ment expect to make public this report? '

Teg HoNouraBLE Mr. D. T. CHADWICK: They hope to make ik
public shortly, I believe; very shortly indeed.

Tae HoNourasLe Mr. PHIROZE C. SETHNA: May I know whak
shortly means? ’

Tre HonovrasLe Mr. D. T. CHADWICK : Yes, Sir; very shortly.

IxTERIM REPORT OF THE INDIAN DEP(ITATI;)N To SOUTH AFRICA.
64. Tue HonouraBLe Mr. PHIROZE C. SETHNA: Will Govern-

ment piease state:
(a) if they have received any ad interim report from the deputation.
to South Africa; and

(b) if so, will Government be pleased to lay the papers on the-
table or to make a statement on the subject?

Tue Honovrasre Stk MUHAMMAD HABIBULLAH: (a) Yes.

(b) As the conclusions contained therein are provisional, Government.
are not prepared to lay it on the table of the House at present or to make-
a statement on the subject.

Tne HonouranLe Mr. V. RAMADAS PANTULU: Is it a fact that

the delcgation could not find accommodation in any hotel on account of
racial prejudice and that therefore private accommodation had to be

arranged for them?
Tue HonNouraBLE THE PRESIDENT: I doubt if the report of the depu-

tation is likely to contain anything on that matter. The Honourable
Member, I would suggest again, should ask a substantive question om

that point.

PURCHASE OF STATIONERY FOR GOVERNMENT QFFICES.

65. Tae HonouraBLE Mr. PHIROZE C. SETHNA: (a) Will Govern-
ment be pleased to state whether the purchase of stationery for Govern-
ment offices is at present being done by open tender?

(b) From how many firms these tenders were received last year?
(c) What is the country of origin of the goods purchased?
Tas HoNoURABLE Mr. A. H. LEY: (a) Yes.

(b) 110.
(c) India and the United Kingdom.
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_ Tar HoNourABLE Rao Samis Dr. U. RAMA RAO: May I know whether
‘Yhe indent on foreign countries is decreasing every year?

Tae HoNoUrRABLE MR. A. H. LEY :" For stationery?
Tae HoNouraBLE Rao Samis Dr. U. RAMA RAO: Yes.

Tre HonouraBLE Mr. A. H. LEY: I am afraid I shall have to ask
~for -notice of that guestion because I cannot remember the precise figures
at the moment. In point of fact in 1924-25, which is the last year for
.which I have figures, the indent on England for paper amounted to 8
“Yakhs and in India to 28 lakhs. If my recollection is correct, the pro-
portion purchased in India is going up year by year. :

"ProcraMME OF THE TaARvirF BOARD.FOR THE NEXT SIX MONTHS.

66. Tue HonourapLe Mr. PHIROZE C. SETHNA: Will Govern-

ment be pleased to state the programme of the Tariff Board for the next
" sIx months?

Tae HovouraBrLe Mr. D. T. CHADWICK: The Board are at present
.occupied with the inquiries mentioned in the two Commerce Department
Resolutions of 28th March and that of 80th September, 1925, which were
published in the Gazette of India. It is proposed, as soon as possible after

1st April next, to refer to them the inquiry required undcr section 6 of the
Steel Industry (Protection) Act.

Datr oF THE NEXT StaTuTORY STEEL INQUIRY.

67. Tar HownouraBLe Mr. PHIROZE C. SETHNA: Will Govern-
ment be pleased to state how early during the official year 19268-27 they
propose to ask the Tariff Board to sit in inquiry in the matter of pro-
-tection to the Indian steel industry and branches of the allied trade in anti-
cipation of the expiry of the Indian Steel Industry Protection Act?

Tag Honourasre Mr. D. T. CHADWICK: It is not possible to give
_an approximate date. But the Government propose to refer the matter

to the Board as soon as possible after the commencement of the next
.financial year.

PoLITICAL, SIGNIFICANCE ATTACHING To THE VISIT To INDIA oOF
Siz JouN SimoN, Lorp INCHCAPE, ¥TC.

~ 68. The HonouraBLe Mr. PHIROZE C. SETHNA: Will Govern-
‘ment be pleased to state if there was any political significance in the
recent visit to India of Sir John Simon, Lord Inchcape, Mr. Ramsay
Macdonald, Sir William Bull and Sir Warren Chilcott ?

Tae HoNnourasLe Mg, J. CRERAR: Government do not attach any
such significance to the visits.

Tre HonouraBLE Rao Samm Dr. U. RAMA RAO: Did any of these
gentlemen come to India on the invitation of the Government of India?

Tar HonourasrLE MRr. J. CRERAR: No, Sir.
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EsTABLISEMENT OF A RaTES ApvisorY COMMITTEE.

69. Tee HoNouraBLe Mr. PHIROZE C. SETHNA: (a) What is the
_ present position with regard to the Rates Tribunal?

(b) Are the Government aware that there is considerable discomtent in
the country at the delay in the carrying out of this recommendation of
the Acworth Committee?

(c) Will they state when the technical difficulties felt hitherto will
be overcome?

Tue HonouraBLE Mr. D. T. CHADWICK: A Rates Advisory Com-

. mittee will be set up shortly and its functions will be to investigate and
report to the Government of India on the following subjects:

(1) Complaints of undue preference (section 42 (2) of the Indian
Railways Act, 1890);

.e(2) Complaints that rates are unreasonable in themselves;

(8) Complaints or disputes in respect of terminals (section 46 of the
Railways Act);

(4) The reasonableness or otherwise of any conditions as to the
packing of articles specially liable to damage in transit or
liable to cause damage to other merchandise;

(5) Complaints in respect of conditions as to packing attached to
a rate; and

{6) Complaints that railway companies do not fulfil their obligations
to provide reasonable facilities under section 42(3) of the
Railways Act. ’

The personnel of the Committee is now under consideration and it is
hoped that the Committee will commence their duties at an early date.

TaE HonouraBLE Mr. PHIROZE C. SETHNA: Will the Government
be pleased to state why a Railway Advisory Committee has been appointed
and not a Rates Tribunal as suggested by the Acworth Committee?

Tre Ho~NourarrE MRrR. D. T. CHADWICK: I believe, Sir, that the
Honourable Member will find an answer to that question in the speech
of the Honourable the Commerce and Railway Member on the Railway

Debate of last year.

Rovar ComumissioN oN Rerorwms.

70. Tee HonourasLe Mr. PHIROZE C. SETHNA: (1) Has a decision
been taken on the questions:

(a) whether the Royal Commission on Reforms is gomg to be insti-
‘ tuted earlier than 1929; and
' (b) whether amongst other subjects of inquiry before this Commission,
the question of eliminating the control of the Secretary of State
over rules of stores purchase will be included?

(2) If the reply to (1) (a) is in the negative, will Government be pleased
~to state whether this item, namely, the question of control-of the Secretary
‘of State over stores pu'rchm for Government and public bodies, will

be dealt with piecemeal by megotiation?
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Tre HoNouraBLE MR. J. CRERAR: 1. (a) The Honourable the Homer
Member will deal with this matter in the course of debate on the Resolu-
tion of which the Honourable Member has given notice. ,

(b) The general scope of the Commission’s inquiry is indicated in
section 84A of the Government of India Act.. I am not aware what the
specific terms of reference will be.

2. Does not arise, but I am able to inform the Honourable Member
that the matter is receiving separate consideration.

LocoMoTives FOR STATE RaiLways.

71. Tae HoNourasLe Mr. PHIROZE C. SETHNA: Will Govern-
ment be pleased to give:

(a) the number of locomotives which were ordered for the Indiam

State Railways during each of the following years, namely,
1920-21 to 1925-26; and

(b) the number of ldcomotives which will be required during the
next five years according to the five-year programmes of

various railways, which are in the hands of the Railway
Board?

Tne HonourBLe Mr. D. T. CHADWICK: A statement giving the
information for all class I programme railways, which is presumably what:
is required by the Honourable Member, is placed on the table.

>

Locomotives.
(@) ,l 0
—— H !
1920-'1921- 1029-| 1923- [ 1924- 1925- | 1926- | 1927- | 1928- | 19.9- | 193\
— 2. | v2. | 23, | o4 ! 2. | a6 || am | el | s | Bl
! I
e e R ; .
Brod Gauge.| 533 | 71| 156 | 165 | 118 2(6_1 90| 79 62 91| 129
Metre Gauge . 316} 42| 78] 80| | 41| es| s2 51| 61| 28

N.B.—The figures for 192C-21 include arrcats carricd forward from war period.
Stanparp Tyre orF LocoMorives ror INDIA.

72. Tug HonouraBLe Mr. PHIROZE C. SETHNA: Will Govern-
ment be pleased to state:

(a) if final agreement has been reached with regard to the standard
type of locomotives for India;

(b) if such an agreement has been reached, how many lécomotives
of this type have been ordered; and

(c) whether it was the intention in making a standard type

to elintinate @ variety -of types and to secure the largest
number of this type in' India? : - ' ‘
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Tre Ho~ouraBrLe Mr. D. T. CHADWICK: (a) and (b). No. Provi-
sional conclusions have been reached and 89 engines of eight different types:
are being ordered to test their suitability.

(c) The object of standardization is to try to veduce the number of
types in use. .

Furraer REPRESENTATION FROM THE BoMBaY MILLOWNERS ASSOCIATION
REGARDING ProrEcTION FOR THE CoTTON INDUSTRY.

73. Tue HonouraBLe Mr. PHIROZE C. SETHNA: Will Govern-
ment be pleased to state:

(a) whether they have received any further representation from the
Bombay Millowners’ Association since the interview of the
Association’s deputation ‘with [His Excellency the Viceroy
asking for protection in any direction apart from the repeah

of the excise duty; and
(b) if so, what reply Government have vouchsafed?

Tue HoNourasLe Mr. D. T. CHADWICK: (a) No, Sir.
(b) Does not arise.

Tre HoNouraBLE Rao SamB Dr. U. RAMA RAO: In connection with .
the abolition of the cotton excise duty, are the Government aware of the
press telegram which appeared in the papers to the effect that the Japanese

Government intend raising the duty on pig iron?

Tre HonouraBLe Mr. D. T. CHADWICK: I have seen that telegram
and seen it contradicted by another telegram, and I have seen it asserted
a second time and again contradicted.

InterIM REerort or THE Rovan CommissioN oN CURRENCY.

- 74. Tee HonourasLe Mr. PHIROZE C. SETHNA: Will Govern-
ment be pleased to state if any ad interim report has been received or has
been called for from the Rloyal Commission on Indian currency and ex-

change?
Tae HonNourapLE MRr. A. C. McWATTERS: The answer is in the:

negative to both parts of the question.

Acrioy TakeN oN THE RErorr orF THE EXTERNAL CariTar CoMMITTEE.

75. Tae HonourasLe Mr. PHIROZE C. SETHNA: Will Govern-
ment be pleased to state what action they propose to take with regard to
the report of the Blackett Committee on External Capital?

Tre HonouraBLE Mr. A. C. MOCWATTERS: The Government have

consulted Provincial Governments and have also addressed the authorities
of the Imperial Bank on a number of points. The further action must

await the receipt of replies to those communic¢ations.

Tre HoNouraBLE MR. PHIROZE C. SETHNA: Have not the local’
banks and the exchange banks been consulted ?

Tae HoNouraBLE MR. A. C. McWATTERS: We have not definitely-

addressed the local banks and the exchange banks at this stage, but they
will certainly be consulted either through the Local Governments or other-

wise before any decisions are arrived at.
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Reronr or THE TaxartioN INQuiry CoMMITTEE.

76. Tue HonourasLe MRr. PHIROZE C. SETHNA: (a) Will Goverh-

‘ment be pleased to lay on the table Volume I of the Report of the Taxation
Inquiry Committee ? .

(b) Is any. action going to be taken on the Report of this Committee be-

fore this House has an opportunity of discussing the main recommenda-
- tions?

" (¢) Are any changes going to be introduced in the forthcoming budget
a8 the result of the report of this Committee?

TeE HoNouraBLE MRr. A. C. McWATTERS: (a) It is expected that the
Report will be published in a few days.

(b) and (c) I would invite the Honourable Member’s attention to para-
graph 9 of the Finance Department Resolution announcing the formation
of the Committee which stated that before any action is taken on the
Report, opportunity will be taken to have a full consultation with the repre-
sentatives of public opinion and the Legislature.

ADOPTION OoF ALL-INDIA LEGISLATION ON THE LINES OF THE BomBay
SecuritTies Contracts CoxTrol AcCT.

77. Tue HoNouraBLE Mr. PHIROZE C. SETHNA: (¢) Will Govern-
ment be pleased to state whether any legislation exists in any other pro-
vince on the lines of the Bombay Securities Contracts Control Act?

(b) Do Government propose to institute all-India legislation on the
subject ?

Tee HonNouraBLe Mr. D. T. CHADWICK: (a) No such legislation
exists. '

(b) Government as at present advised have no such intention.

Prreuase or Lanp ror MiniTary Purroses IN Bomsay.

78. Tae Hoxourase Mr. PHIROZE C. SETHNA: (a) Has the
attention of Government been drawn to the report of the Financial Sub-
Committee of the Special Committee instituted by the Government of
Bombay for looking into the activities of the Development” Department,
particularly with reference to the Back Bay reclamation?

(b) In view of the facts brought together in the majority and minority
Sab-Committee’s report, will Government be pleased to state whether they
propose to take any action with regard to the purchase of military land?

His ExceLLency THE COMMANDER-IN-CHIEF: (a) Government
have seen certain newspaper accounts of the matter.

(b) The Government of India do not at present contcmplate any change
-of plan on their part in regard to this question. The position is that the
land if purchased is to be paid for with the proceeds of military properties
which are available for sale but have not yet been sold,” while the land to
be purchased is itself not yet in being. ' ' o
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Tae HoNouraBLe Mr.-PHIRQZE C. SETHNA: As at present arranged,
will the military land be sold to the Government of Bombay if it is decided
that the portion of the reclamation which was to be set aside for military
purposes is not to be reclaimed.

His ExceLLency TRE COMMANDER-IN-CHIEF : That, I think, is the
intention at present, but we have no detailed information whatever from
the Bombay Government on the subject beyond what we see in the papers.

LoaN Procrammes oF ProviNcial. (FOVERNMENTS.

- T79. Tee HonouraBLE Mr. PHIROZE C. SETHNA: Will Government
be pleased to state:

(a) what supervision they have imposed on the Provincial Govern-
ments on the loans which they have taken from the Govern-
ment of India particularly under the heading of development;
and : .

(b) whether they propose to introduce legislation or to issue an
executive order for securing the proper sanction of Provincial
ouncils to the loan programmes submitted to the Govern-
ment of India by Provincial Governments?

Tue HoNourabLE Mr. A. C. MeWATTERS: (a¢) I would invite the
Honourable Member’s attention to the Finance Department Resolution
No. D.-1250-F., dated the 25th March, 1925, which was published in the

Gazette of India.
(b) The reply is in the negative.

The Honourable Member is no doubt aware that the cxpenditure to be
incurred out of borrowed money comes under the scrutiny of the Legisla-
ture when the proposals of the Loeal Government for the appropriation of
provincial revenues and other moneys in any year is, as prescribed in section
72D of the Government of India Act, submitted to the vote of the Council

_in the form of Demands for Grants.

Exrorr Dury ox RueBER.

80. Tue HownouraBLE Mr. PHIROZE C. SETHNA: Have Govermn-
ment considered the advisability of imposing an export duty on rubber
.88 & means of additional revenue?

Tae HoNouraBLE MR. D. T. CHADWICK: No, Sir. I would refer the
Honourable Member to Chapter XI of the Report of the Fiscal Commission
where the effect of export duties is discussed and in particular to-the princi-
ples laid down in section 182 of that Chapter.

Recerers uxper INcoME-Tax For THE BomBay CITY.

81. TEE Hoyourasre Mgr, PHIROZE C. SETHNA: Will Govern-
ment be pleased to state the figures of the receipt of income-tax from
Bombay city, month by month, for each of the years 1921-22 to 1924-25
-and for.as many months as may be available for the year 1925-26?
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Tre HoNouraBLE Mr. A. C. McWATTERS: Statements giving the
information for the years 1921-22 to 1924-25 are laid on the table. Figures.
cannot be given at present for 1925-26.

Statement showing receipts under Income-tax for the Bombay City for the year

1921-22. °
Gross collection Gross collection:

Month., under under
Income-tax. Supor-tax,.

i Rs. Rs.
April . . . . . . . 20,99,767 24,12,447
May . . . . . . . . 16,04,670 4,61,994
June . . . . . . . 15,564,839 7,48,919%
July ... .. 23,21,316 12,87,861
August . . . . . . . 43,22,689 23,92,392
September . . . . . . o 50,96,696 84,99,278:
October . . . . 33,809,268 22,665,628
November , . . . . . . 37,87,836 88,98,739
December . . . . . . 41,82,498 29,09,669
January . . . . . . 51,85,087 88,94,762
Febrnary . . . . . ! 36,89,439 81,69,082
March ~ . . . - 55,66,830 57,58,418.
Total .  4,78,00,123 3,20,34,074
Less Refunds and Adjustments for the year i 48,89,963 383,13,380

38,79,10,170 2,87,20,604

Statement showing receipts under Income-tux for the Bombay City for the year

1928-23.
i Gross collection | Gross collection
Month. i under under

! Income-tax. Super-tax.

! Rs. Rs.
April .. L 18,69,006 15,81,353
May . Ce 20,93,364 13,65,650
June . . . . . 20,61,648 12,64,967
July . . . . . 16,96,603 14,60,6387
August . . L 23.23,718 13,34,326
September . . . . . 28,14,725 11,97,780
October . . . . . 42,77.050 21,36,179
November . . . . . 94,01,599 53,47,915
December . . . . . 60,63,899 456,31,869
January . . . . 36,19,496 33.92,777
February . . . . Vi 36,78,885 29,74,720
March . . . . o 42,17,766 | 32,47,786
Total .!  4,20,97,333 2,97,86,767
Less Refunds and Adjustments for the year . . 84,87,635 44,99,983
8,45,09,698 3,62,65,784
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Btatement showing receipts under Incgg;;-tga‘z for the Bombay City for the  year

]
o | Gross collection Gross collection
Month. . under under
: Income-tax. Super-tax.
A ; .
Ra, Re.
April . . . . . . . 16,77,0756 7,78,258
May . . . . . . . 16,22,126 3,256,239
June . . e 18,36,718 7,170,359
July .. e e 8,62,804 2,31,813
August . . . . . . . 18,22,811 6,87,809
September . . R . . 27,46,977 12,61,382
October . . . . . . . 26,61,439 11,71,142
November . . [ 80,06,136 11,89,980
December . . - . . . . 41,92,408 22,61,865
Jannary . . . . . . . 82,98,118 18,04,090
February . " . . . . . 26,43,464 20,12,292
‘March . . . . . . N 37,36,976 89,865,448
Total . 2,92,96¢,156 1,64,19,677

Less Refunds and Adjustments for the year . 43,382,208 17,094,420

!___.._.

| 2,49,68,928 1,46,25,257

.Statement showing receipts under Income-tax for the Bombay City for the year

1924-25.
Gross collection | Gross collection
Month. under under
Income-tax. Super-tax.
Rs. Rs.
April. . . . . . . . . 13,79,782 12,81,626
By . . . . . . . . . 5,62,046 1,13,098
June . . . . . . . . . 7,562,686 1,44,986
July . . . . . . . . . 19,18,602 11,29,391
August . . . . ... 20,79,585 13,03,626
September . . . . . - . 20,08,282 6,49,962
Qotober . . . . . . . . 24,68,689 8,902,394
November . . - . . . . . 18,12,620 6,68,324
December .. . . . . . . . 20,29,937 6,26,609
January . . . . . . . . 26,34,082 12,82,723
Fobruary . . . . . . . .| -~ 17,61,826 11,79,610
March . . - . . . . . 20,97,206 20,74,699
Total . 2,14,84,992 ©1,12,35,748
Less Refunds and Adjustments for the year . . 23,19,287 8,22,661
) 1,01,65,706 1,09,18,087
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Farruine opr 1N Cusrous REVENUE IN THE BoMBaY PRESIDENCY ON
Cuexicars aAND Miut Stores vsep By THE Texrtire INDUSTRY.

82. Tee HoNouraBLE Mr. PHIROZE C. SETHNA: (a) Has there been
any falling oft in customs revenue in the Bombay Presidency on chemicals
and mill stores used by the textile industry? .

(b) If so, will Government be pleased to indicate in round sums the loss
to revenue during the last two years for which accounts are available?

Tre HoNouraBLe MR. A. C. McWATTERS: (a) No, so far as can be
ascertained from the figures available. : .

(b) Does not arise.

AporiTroy oF THE STaMr Dury ox Curques.

83. Tre HonourasLe ‘Mr. PHIROZE C. SETHNA: Will Government
be pleased to state whether they have considered the abolition of the stamp
duty on cheques in connection with the Report of the Blackett Committee
on the proposed development of banking resources of the country?

THE HoNoUrABLE MR. A, C. McWATTERS: The reply is in the negative,
but the matter will receive further consideration in connection with the

action to be taken on the Report.

Sussecrs pISCUSSED AT THE FinaNce MEVBERS’ CONFERENCE HELD IN
NoveuBer, 1925,

84. THE HonouraBLe Mr. PHIROZE C. SETHNA: Will Government
be pleased to state :

(@) what was the agenda of the Finance Members’ Conference which
met last November;

(b) what resolutions, if any, were passed;

(c) on what subjects common understanding was reached; and

(d) what were the other topics left over for next year’s discussion?

THE HoNoURABLE MR. A. C. McWATTERS: I would invite the Honour-
able Member’s attention to the reply given by me a few days ago to a
similar question by the Honourable Mr. Haroon Jaffer.

_ Tre HovourasLe MRr. V. RAMADAS PANTULU: Will.Govemment be
pleased to consider the desirability of admitting members of the Standing
Finance Committee to this Conference in the future?

TaE HoNoURABLE MR. A. C. MCWATTERS : I think, Sir, that it is very
unlikely that this suggestion could be adopted, because this Conference is
a purely informal conference for interchange of views between representa-
tives of the provinces and of the Government of India. It does not take
the place in any way of official communications with the provinces.

Tre HonouraBLE Rao Samiz Dr. U. RAMA RAO: Was any question
raised in the Conference by the Madras member in respect of the remission
of provincial contributions, and what was the decision arrived at?

Trne HoNouraBLe MR. A. C. MCWATTERS: The proceedings, as I have
explained, are not public and I cannot answer that question.
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TraNSFER OF WORK DONE BY THE BaNk of ENGLAND ON BRHALF OF
_THE SECRETARY OF STATE FOR INDIA TO THE BRANCH OF THE
Iummu. BaNk or Ixpia ix Loxpon.

85, Taz HoNourasLe Mz, PHIROZE C. SETHNA: Will Government
be pleased to state :

(a) in what directions contracts for different purposes between the
Bank of England and the Secretary of State have been modi-
fied after the opening of a branch of the Imperial Bank oi
India in London; and

(b) is there any item of work which the Bank of Engla.nd is now
doing which cannot be done by the Imperial Bank of India,
London, for the Government of India? If so, what and why?

Tue HoNouraBLE MR. A. C. McCWATTERS: (a) The management of
India Rupee Loans and the accounts of the High Commissioner have been
transferred from the Bank of England to the Imperial Bank of India.

(b) The Bank of England does also at present the work in connection
with the manufacture of Indian Currency notes and acts as the banker of
the Secrotary of State. As the Honourable Member is aware, it is hoped
that the former work will be transferred to India in the not distant future;
as regards the latter, I invite the attention of the Honourable Member to
sections 28 to 25 of the Government of India Act.

BrOKERAGE PAID IN LONDON BY THE SECRETARY OF STATE ¥oR INDIA
o~ HIs FINancial. OPERATIONS.

86. THE HonouraBLe Mr. PHIROZE C. SETHNA: (a) In the last
twelve months, for which complete accounts are available, will Government
be pleased to state what amount of brokerage has been paid by the Secre-
tary of State in London on his financial operations?

(b) Is there a recognised broker to the Secretary of State?

Sf) Do Government anticipate any saving of these brokerage charges by
working through the London branch of the Imperial Bank of India?

Tre HoNouraBLE MR. A. C. McWATTERS: (a) The brokerage paid in _
1924-25 amounted to £11,328-11-9. '

(b) The reply is in the affirmative.

(¢) The question is, I think, hypothetical. The work «for which these
brokerage payments were made cannot be transferred to the Imperial Bank
without an alteration in the constitution, though chnnges in the procedure
might of course reduce its volume. The subject is of course closely con-
nected with the matters now under the consnderatlon of the Royal Commis-
sion on Currency.

Tae HoNouraBLe Mr. PHIROZE C. SETHNA: Has the amount of
£11,000 odd, as stated by the Honourable Member, been paid to one firm
of ‘brokers or more than one firm, and, if so, to how many?

Tur HoNouraBLE MR: A. C. MCWATTERS : I believe the India Office
brokers are Messrs. Nivison & Co. I think:there is only one firm.
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Tur Bawra Munbper- Casg.

87. Tue HonouraBLe M. PHIROZE C. SETHNA: (a) Has the
attention of Government been drawn to the opinion expressed by the
Honourable Mr. Justice Crump of the Bombay High Court in his charge
to the Jury in the Bawla murder case:

““It is possible, whoever the assailants were, that there were persons behind them
‘who we cannot Jrecisely indicate......... There may be other persons who were interested
in kidnapping Mumtaz. We know nothing of them. Indeed we know from the accused
‘themselves that there was a wish to take her back to Indore......... when you consider the
materials placed before you, they indicate that Indore is the place from where this
attack emanated.’’?

(b) Are Government taking any steps to bring to justice the persons
referred to by the learned Judge as being behind the accused ?

(c) Ii not, why not?

TeE HoNouraBLE MR. J. CRERAR: (a) Yes.

(b) I am unable to add to the information which has already been made
public. '

(c) Does not arise.

DISCONTINUANCE OF THE IssUE OF Passrorrs.

88. Tue HonouraBLE Me. PHIROZE C. SETHNA: (a) Has the
attention of Government been drawn to a leaderette in the Times of India
of January 11th headed ‘‘Passports’’?

(b) Do Government propose to take any action in the matter of dis-
continuing the issue of passports?

TaE HoNouraBLE MR. J. P. THOMPSON,: (a) Yes.
(b) No.

Tre HoNourasLe Mr. PHIROZE C. SETHNA: Is the reply to (b)
‘“No’’, because it has to do with some International Conventions or because
of some similar reason?

Tue HoNouraBLE MR. J. P. THOMPSON: If the Honourable Member
wishes to have any more detailed information on this delicate question, I

shall be obliged if he will put h#s question in writing and give due notice of
it

ExrENDITURE ON THE COLLECTION AND SUPPLY OF AERIAT INFORMATION
BY THE METBOROLOGICAT. DEPARTMENT To THE RovyalL Arer Force.

89. Tue HoNourasLe Mr. PHIROZE C. SETHNA: (a) Will Govern-
ment state if it is a fact that a considerable amount of money has recently
been spent by the Meteorological Department on the collection and supply of
aerial information to the Royal Air Force?

(b) Has the obligation of the Department to perform this special work
in any way hindered its researches and general services for the benefit of
agriculture?

Toe HoNourAaBLE Mr. A. H. LEY: (a) The amount provided in the
current financial year for the purpose is Rs. 21,800, of which Rs. 7,800 is
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non-recurring. Owing to some delay in the introduction of the scheme the
actual expenditure is likely to be less.

(b) No. On the contrary the information collected for the Royal Air
Force is of considerable value to the Meteorological Department, for general
purposes.

Provision or appitioNal. FuNXns ¥or THE DEVELOPMENT o Discoveries
AFFECTING .THE FORECASTING OoF RaINFaLL IN INDIA.

90. Tee HoNouraBLe Mr. PHIROZE C. SETHNA: (a) Has the
attention of Government been drawn to the statement in the latest
Administration Report of their Meteorological Department that it has in
recent years made important discoveries affecting the forecasting of rainfall
in India?

(b) Is it a fact that the development of these discoveries is hampered by
the lack of funds?

(c) Will Government be pleased to state what steps they propose to take
to develop these discoveries and whether they will, in the forthcoming
Budget, allot additional funds for such development?

Turp HoNouraBLE MR. A. H. LEY: (a) and (b). Yes.

(¢) Government have under their consideration proposals for the increase
of the superior staff of the Department and for the removal of its head-
quarters from Simla to Poona. Necessary steps are being taken to provide
additional funds for both schemes in the Budget of the Department for
the year 1926-27. .

RrstoraTion ofF THE TuroueH Finst aNp Seconp Crass ComMrosiTe
Bocie BETWEEN HowRran aAND LaHORE.

91. Tue HonouraBLE Rar Basapur Lara RAM SARAN DAS: Will
the Government kindly state when they intend to restore the through
running of a first and second class composite hogie between Howrah und
Lahore?

Toe HoNourasre MR. D. T. CHADWICK: A copy of the question will
be sent to the Agents concerned in order that the suggestion may be
brought to their notice, but the Government cannot say whether it cuan Le
accepted and they do not proposc to issue formal orders on the subject.
The Honourable Member might get the question raised in the Agents’
Local Advisory Committees.

SAVINGS EFFECTED AND INCREASE IN EFFICIENCY OBTAINED BY THE
INTRODUCTION OF THE DivisioNal SySTEM ON STATE Rainwavs.

92. Tee HonourasLE Rar Basapur  Lara RAM SARAN DAS:
{a) Will the Government kindly state what financial saving has hcen
-effected and what increase in efficiency obtained by the introduction of the
Divigional System on each of the State Railways?

(b) What was the number of officers in each class in each department
and on each of the State Railways hefore the introduction of this system
and what it is now?

B
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~ (c) What is the percentage of working expenses against receipts under
the new system now and what was it before the introduction of this scheme?

Tue HovouraBLe MR. D. T. CHADWICK: (a) The Divisional System
was introduced on the Great Indian Peninsula Railway from 1st November,
1922, on the North Western Railway from 1st October, 1924, and on the
East Indian Railway from 20th February, 1925. It is not possible to state
in figures the saving which has been effected in expenditure or the increass
obtained in efficiency as a direct result of introducing this system on these:
railways. :

(b) The total number of officers on the North Western Railway and the
eombined East Indian and Oudh and Rohilkhand Railway before and after
the introduction of the Divisional System was respectively :

North Western Railway—224 and 214.
East Indian and Oudh and Rohilkhand Railway—295 and 278.

As regards the details for each department separately, no useful com-
parison can be made because with the introduction of the Divisional System
a number of the appointments are common to all the prineipal depart-
ments. As regards the Great Indian Peninsula Railway, the Divisional
System was introduced over 2% years before the Railway was taken over
by the State and figures of reductions are therefore not readily available.

(¢) The Honourable Member will find in Statement 7 of Volume II of
the Report on Indian Railways, page 50, the percentage of working expenses
to gross esrnings for each railway for the financial year 1924-25. Similar
statements are to be found in Volume II of the Report for the previous
year. The Honourable Member will see that naturally from these statistics
the changes in these ratios towards which the reorganisation on the Divi-
sional System is only one factor.

ALLOWANCES GRANTED TO FroNTIE®R TRIBES For THE PROTECIION OF
: THE KHYBER RarnLway.

93. Tre HoNouraBLE Rar Banapur Lara RAM SARAN DAS:
Will the Government kindly state whether it has given any sort of grant
or allowance to frontier tribes or Militia to guard the track of the new
Khyber Railway? If so, what is the amount and period of such expen-
diture?

Tre HonouraBLe MRr. J. P. THOMPSON: Yes, Sir. The ultimate
responsibility for the safety of the line rests with the Afridis and the
Shinwaris whose allowances were increased in 1921 for their co-operation
over the railway by Rs. 1,12,000 annually. For the actual protection of
the line 354 Khassadars are at present employed at an annual cost of
Rs. 1,41,440.

GUARANTEE OF APPOINTMENTS IN THE RATLWAY SERvVICF TOo STUDENTS
oF THE MacracaN ExciNeeriNG Corre6r, Lanogrk.

94. Tae HowNouraBLE Rar Bamapur Lara RAM SARAN DAS: Will
the Government kindly state whether they propose to guarantee some
.appointments every year in their railway service for students who have-
successfully completed the course of Mechanical Engineers in the Maclagan
Engineering College, Mughulpura, Lahore? If the answer be in thé nega-
tive, will they state the reason? If the answer be in the affirmative,
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will they kindly state what steps they propose to take to bring these students
into serviu:' 4

THe HoNourasLe MRr. D. T. CHADWICK: Government cannot
guarantee posts to any particular college. It is contemplated that sclected
youths will be trained by Government, both in practice and theory, in this
country and in England, in order to fit them for the superior brancl of the
Mechanical Engineering Department of State Railways.

Tur HoNouraBLE Rar Bauapur Lara RAM BARAN DAS: Do not the
prescnt mechanical engineering colleges meet the requirements of the
railways? There is the Maclagan Engineering College at Lahore and 1
should like to know whether students who pass out of that college sre fit
for employment in the railway service?

Tae HoNouraBLe MR. D. T. CHADWICK: The answer, Sir, is that
the students from any college will be eligible for selection for the further
training that is required by the railways if they attain certuin stundurds.
As to the special merits of the Maclagan Engineering College in I.ahore,
1 am afraid I have no personal knowledge whatever.

Tee HoNoURABLE Rar Bamapur Lara RAM SARAN DAS: Will the
Honourable Member kindly inquire and inform this House whcther the
Maclagan Engineering College does or does not fulfil the railway purposc for
which it has been mainly founded ?

Tee HoNourasLe Mr. D. T. CHADWICK: I think the Honourable
Member must wait till the scheme that the Railway Board has in prepara-
tion is published.

IntrRODUCTION OF THE AuroMatic Courrer SysteM oN Broap Gavcge
Rarnwavs.

95. Tae HonouraBLe Rar Bamabur Lara RAM SARAN DAS: Will
the Government kindly state whether it is under contemplation to introduce
the automatic coupler system on broad gauge railways in India? Will
they state what will be the total cost of this new scheme, including
the cost of strengthening the centre part of the underframes of rolling
ttock? Why is it proposed to introduce this system? What amount do
the Government expect to realise from the sale of buffers, and draw-bars
scrapped, and what is their present value?

ExXPECTED SAVINGS CONSFQUENT ON THE INTRODUCTION OF THE
Avromatic CourreR SysTEM oN Broap Gavee Ratiwavs.

96. Ture HonouvraBLE Rar Bamapur Lara RAM SARAN DAS: Will
the Government kindly state what savings they expect to make per ton
per mile on these long distance trains with automatic couplers as compared
with the present draw-bar system, taking into consideration the loss involved
in disposing of the draw-bars, buffers, etc., and the cost involved in nur-
chasing the new automatic couplers and of strengthening the centre part
of the underframes of rolling stock?

Tue Honouraste Mr. D. T. CHADWICK: I propose to reply to
questions Nos. 95 and 96 together.
The Honorrable Member is referred to the speech of the Honourable
Sir (then Mr.) Clement Hindley, in the Council of State meeting, dated
B 2
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20th February, 1925, and the debate on thig question' in the Legislative
Assembly on the 28th February, 1925. '

2. The final figures relating to the cost of the whole scheme are not
available as important factors affecting that cost are still under further
investigation.

ELECTION TO THE PANEL OF THE STANDING COMMITTEE ON
EMIGRATION.

THE HoNourABLE THE PRESIDENT: With reference to the motion
adopted by the House on Wednesday last, I have to announce to the House
that nominations to the panel of the Standing Committee on Emigration
will be received by the Secretary till 12 noon on Thursday next, .and that
in the event of an election being necessary the election will be held on
Monday, the 22nd February.

BILLS PASSED BY THE LEGISLATIVE ASSEMBLY LAID ON
: THE TABLE.

Tue SECRETARY oF THE COUNCIL: 8ir, in accordance with Rule 25
of the Indian Legislative Rules, I lay on the table copies of a Bill to amend
the Presidency-towns Insolvency Act, 1909, and the Provincial Insolvency
Act, 1920, and of a Bill to consolidate and amend the law relating to the
naturalization in British India of aliens resident therein, which were passed
by the Legislative Assemtly at its meeting held on the 10th February, 1926.

RESOLUTION RE APPOINTMENT OF A ROYAL COMMISSION TO
INVESTIGATE INTO THE WORKING OF THE INDIAN CONSTI-
TUTION.

Tre HoNourasLE THE PRESIDENT : I understand that some arrange-
ment has been arrived at in regard to the first Resolution* in the name of
the Honourable Mr. Sethna. I should like to have that confirmed in order
not to embarrass the Honourable Member by calling on him to move the
Resolution.

Tae HonNouraBLE MRr. J. CRERAR (Home Secretary): Sir, in view
of the great imwportance of the issues raised by my Honourable friend's
Resolution, the Honourable the Home Member is particularly anxious to
be in this House when the Resolution is moved. He is unfortunately
detained by very urgent business in another place to-day, and it is proposed,
with the concurrence of my Honourable friend opposite, that the Resolu-,
tion standing in his name be placed on the list of business on Thursday,
the 18th instant. I trust that course will commend itself to the House.

RESOLUTION RE THE ROYAL COMMISSION ON AGRICULTURE.

Tre HonvouraBLE Mr. K. C. ROY (Bengal: Nominated Non-official):
With your permission, Sir, I beg to move:

“ That this Council recommends to the Governor General in Council to lay on the
table of this House the correspondence that has passed between the Government of
India, the Secretary of State and the Provincial Governments on the question of the
appointment of a Royal Commission on Agriculture ",

*¢ This_Council recommends to the Governor General in Council to urge upon His
Majesty’s Government the appointment forthwith of a Royal Commission to investigate
.and inquire into the working of the present Indian constitution and to formulate a
scheme for the establishment of responsible government in India.”
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Sir, I make no apology to this House for bringing this very simple
motion before them. This is only a formal motion and asks for the publi-
cation of the papers, and I feel already indebted to the Honourable Sir
Muhammad Habibullah, whose appointment as the Leader of this House
we all welcome, for placing certain papers and correspondence that passed
between the Government of India and the Provincial Governments on the
table of the Legislative Assembly, and I hope, Sir, he will meet our wishes
by placing the papers and correspondence that passed between the Govern-
ment of India and the Secretary of State on the table of this House. B8ir,
I have adopted this normal Parliamentary formula to give this House an
opportunity of debating this important question, that is the appointment
of & Royal Cornmission on Agriculture, and I hope the House will bear with
me for o few minutes on the subject.

From the correspondence which has been placed on the table of the
Legislative Assembly, it is evident that the- initiative  for the Royal Com-
mission did not come from the Provinces. It either came from the
Government of India-or from the Becretary of State. In my opinion, it
was a very unusual procedure to adopt when we consider that Agriculture
is a provincial transferred subject. I however find, Sir, that when the
official communication from the Government of India was sent out to the
provinces, it met with a cold response from some of the major provinces,
while others welcomed it. For the benefit of this House, I will read only
two letters, one from the Government of Bombay, which has given a very
cogent answer to the Government of India. The Bombay Government

states:

1 am to state that in the opinion of this Government the problems of agriculture
are largely local in character and even the results of general research frequently require
rior local investigation before they can he applied successfully to any particular area.
g‘ho Government of India are aware that much useful work has been done in this
Presidency as in other Provinces in defining local problems and determining their
solution. An extension of these activities has been limited only by the financial
stringency from which this Presidency, in common with other Provinces, has suffered.
The Government of Bombay recognise that the findings of a Royal Commission on
Agriculture would throw much light on numerous important problems connected with
that industry. In particular, should the appointment of the Commission result, as is
anticipated in para. 1 of your letter, in research work on a larger scale than hitherto
being undertaken by the Government of India, it would be of very great value. The
Government of Bombay, however, believe that much of the work of the Commission
would require to be supplemented by local investigation which they, and possibly other
Provincial Governments, may be unable to undertake in their present situation ’’.

I will now come, Sir, to the Government of Bihar, which is presided
over by a distinguished Civil Servant. After welcoming in a few sentences
the appointment of & Royal Commission, the Government of Bihar says:

** The Local Government think, however, that the attention of the Royal Commission
should be called, at the outset, to the necessity of considering separately the problems
of the various parts of India. Owing to local circumstances, these problems vary in
the different provinces, and it would seem desirable that the Commission should report
separately on the circumstances of the main divisions of the country in the same way
as was done by the Indian Sugar Committee. While it may be possible to recommend
the general lines of policy applicablé to India as a whole, the area is so0 vast and the
local conditions are so diverse that if such recommendations are to be of practical use,
they must be supplemented by specific advice as to the special measures required in
the different parts of India, which have so far developed on different lines.’’

Against these opinions, Sir, there are the views of the other Provincial
Governments. The}y have stipulated that the importance of the question
of land revenue, land assessment and agricultural indebtedness should be

;
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elearly kept out of the purview of this Commission. They have also stipu-
lated that they should be given a ¢hance of expressing an opinion on the
personnel of the Royal Commission, and they think that there should be no
interference with the ministerial responsibility in the provinces. Under
these circumstances, the question is, whether my Honourable friend Sir
Muhammuad Habibullsh was right in advising the appointment of a Royal
Commission on Agriculture. '

This now brings me to a most important question, and that is the righta
and privileges of this House. After the two memorable speeches which the
Secretary of Btate and His Fxcellency the Viceroy made last autumn, there
was a belief that a Royal Commission would be appointed. The matter
was brought to the notice of the Legislative Assembly by Mr. Ranga Iyer,
who asked: ‘Do the Becretary-of State for India and the Governor General
in Council agree that a special Commission should be appointed for this
purpose, and Mr. Bhore on behalf of the Government replied :

‘“ A special commission is not in the present circumstances considered necessary.’’

and only two months after this we have the announcement of the appoint-
ment of a Royal Commission. Now, Sir, in appointing this Royal Commis-
sion, the Government of India have followed a peculiar procedure. The
appointment of a Royal Commission, Bir, I take it, is the prerogative of
the Crown, and the Crown appoints a Royal Commission on the advice of
the British Government, and possitly of the Government of India, because
the Government of India is the agent of the British Government in this
cowntry. But a novel procedure has been followed. All the Provincial
Governments have been consulted not only on the terms, but alse as to
the advisability of appointing a Royal Commission. And who were the
people left out? The Central Legislature. The Central Legislature, Sir,
has got to find the money. It has to pass Bills, if any are required on the
findings of the Royal Commission. I think, Sir, in this matter a most
unjust treatment has been meted out to this House.

T will now, Sir, refer briefly to the terms of reference. I feel very
strongly that the Government of India have tied down the Royal Commis-
sion too much. They have given a guarantee to the provinces that the
BRoyal Commission will not in any way trench upon the ministerial field.
But this is not the practice in other parts of the British Empire, parti-
cularly in the Dominions where agriculture is the primary industry. I will
onlv give vou the instance of what is done in Canada. It is provided in
seotion 95 of the British North America Act that:

“in each provinece the Legislature may make laws in relation to agriculture in the
Province.""

Tt is also declared that:

“the Parliament of Canada may from time to time make laws in relation to
agriculture in all or eny of the provinces, and that anv law of the Legislatare pf s
province shall have effect in and for the province as long and‘ as far on!y as it is
not repugnant to any Act of the Parliament of Canada.’!

In other words the right of concurrent legislation by the Dominion

Parliament and Provincia] Legislatures is expressly established in the
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Dominion. What is the cause of our departure? ~Why should not the
Commisgion have & free hand in the matter? Why do you tie them down?

Now, 8ir, I come to another important factor, that is an important
omission ' from the terms of reference. The terms of reference make a
great show of rural economy and indicate a great desire to develop rural
welfare and prosperity. But how can this be done when you have left out
of the terms of reference the land revenue? You have left out the question
of assessment. This question has not been examined for a very long,
time. It was examined by the Hobhouse Committee in 1907, not from the
point of view of rural economy or agricultural welfare, but from the point
of efficient administration and administrative control. It was also tackled
in a very small way by Lord Chelmsford and Mr. Montagu in connection
with the Reforms Scheme. Now that we are considering rural economy
and rural welfare we have to consider this question. The Government of
India are afraid of vested interests; they are afraid of meeting the situa-
tion to-day; but, Sir, the proletariat, which is gaining authority, will very,
soon assert itself and will demand a complete re-examination of rural con-
-ditions in India. We are only deferring the evil day and we are doing
nothing. In moving my Resolution, I should like to make it absolutely
clear that I am not opposed to the Royal Commission. In fact I welcome
it but I am sorry that the great gbject which His Excellency has in view
and which he has more than once emphasized in this House will not be
fully realised by the Commission which my friend the Honourable Sir
Muhammad Habibullah wishes to appoint. With these words I commend
my Resolution to the notice of the House.

Tue HoNourasLE Mr. PHTIROZE C. SETHNA (Bombay;: Non-Muhant®
madan): Sir, the Honourable Mr. Roy, in moving his Resolution, began in
a manner as if to imply that he did not approve of the appointment of the
Royal Agricultural Commission. Proceeding further he has given us his
reasons for what he finds wanting in the proposed terms of reference and
he has told us that he certainly favours the appointment of the Commis-
sion. I welecome the Resolution because it will give the Honourable Mem-
bers of this House an opportunity of knowing how the terms of reference
were arrived at, etc. It seems that my friend the Honourable Mr. Roy
has had an advantage over us because, if I heard him correctly, he has been
supplied by the Department concerned with the correspondence exchanged
between the Government of India and the different provinces. We have
not seen the same, and I therefore support this Resolution so that the
Members of this House may know what correspondence has passed in re-
gard to the appointment of this Commission.

Personally I am very strongly in favour of the appointment of this Com-
mission. I have advocated this frequently. Even in the Council of State
nearly three years ago I moved a Resolution asking for the appointment
of a Committee for a survey of the economic conditions of the people cf
India with special reference to the conditions of the agricultural population,
and I find, Sir, that His Excellency the Viceroy was pleased to make a
reference to that Resolution in the course of the speech which he made to
this House six days ago. In this Council and outside I have always urged
that because three men out of four in this country live on the income of
the soil, improvement in the conditions of agriculture must be given greater
attention to than is at present done both by the Central and the Provincial
Governments. I may be permitted, with your permission, to quote a few
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lines from a speech I made just a year ago at the annual meeting of the
Central Bank of India. " I observed then: -

‘* Agriculture, the premier industry of the country, has a great future before it,
but it needs to be fostered, as is being tried in Madras, by institutions such as land
mortgage banks. I commend the farsightedness of the Madras Government to the
Government of Bombay as well as other Provincial Governments in the matter. As
regards industries, the example of Japan and Germany should be pressed into service

and industrial banks started under proper control by the State. As long ago as 1619,
Government were willin,

g to appoint a committee to inquire into the subject, but nothing
has so far been done.” -

I said this 12 months ago, and I am glad to find that something definite
has been done and that a Commission is to be appointed.

Another reason why I welcome this Resolution is that the announcement
of the appointment of this Commission had created a suspicion in the minds
of some people and reference has been made in the press to perhaps some
ulterior motives which the Government have in view. His Excellency the
Viceroy I know has answered that charge, but a perusal of the papers
asked for in the Resolution between the Government of India and the
Secretary of State will convince the whole country, and that portion of the
press particularly which I have referrcd to, that there is no such ulterior
motive behind it, and for that reason I trust the Honourable Member in
charge will welcome the Resolution of my friend Mr. K. C. Roy.

One other reason for asking for the papers is that if they are submitt:d
to the House, it will enable the Members to know and to see if any recom-
mendations have been made by the Government of India to the Provincial

sGovernments or by the Provincial Governments to the Government of
India in regard to the personnel of this Commission. As this House ;3
aware, there was much criticism in regard to the personnel of the Royal
Currency Commission. I do not mean to refer to that at any length
to-day. I will only say in brief that if we go by cities, it was held, and
rightly held, that out of 10 members of the Royal Currency Commission, as
‘many as five had intimate relations with the trade of Calcutta, whilst there
was only one representative from the city of Bombay; and I am sure that
Government will admit that Bombay is as large and important a commer-
cial city as Caleutta, or even more so. If next, different businesses are taken
into account, then again we find that, whilst there are five members of the
Currency Commission intimately connected with the Imperial Bank of
India, and one member intimately connected with exchange tanks, and
although the Honourable the Finance Member is very anxious that Indian
banking should prosper and be greatly increased, yet not one single mem-
ber connected with any of the Indian banks has found a place on that Com-
mission. If these papers which the Honourable Mr. Roy* has asked for are
placed on the table, it will enable Members to make suggestions to the
Honourable Member in charge for Agriculture in regard to the personnel.
We quite realise that this is the prerogative of His Majesty the King, but
surely, Sir, His Majesty is not personally acquainted with the men he
appoints or knows their qualifications. He has perforce to rely on the
recommendations made by the men on the spot.

1 would certainly urge that certain claims are not ignored. I hope
that the Forest Department will not be ignored. Forestry has much to do
with Agriculture, and I for one would certainly suggest that a forest ex-
pert be put on this Commission. Further, I do hope that an industrialist
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connected with the textile industry of this country is also put on this.
Commisgion. The House may naturally ask why an industrialist is connected
with the textile industry? The reason is this. India is the second largest
producer of cotton in the whole world. A very large proportion of it is
consumed by the mills in the country. Therefore, textile industrialists.
must have a say in this matter.because of the kind of cotton that they re-
quire for their own wants and because of the cotton that is necessary for
export purposes. And in this connection it may interest the House to
know, if they are not aware already, that several textile industrialists
on the Bombay side are largely interested in the cultivation of large staple
cotton in Bind and elsewhere, and that, Sir, to my mind is a very strong
1eason for not leaving out such an industrialist from the personnel of this
Commission.

Again, Sir, as the Commerce Department may well be aware, whilst at
the present moment a very large number of bales are exported to Japan it
is quite possible that in the near future if the staple of cotton grown m
this country is not improved there will be a considerable diminution in the-
export of Indian cotton to Japan. Japan wants to be independent ol
Indin if she can in the matter of its cotton purchases. Japan has large
interests in China. They are already growing cotton there to a certain
extent. but Chinese cotton has a very short staple, and so far they have not
been able to grow cotton of the same staple as, say, Broach. Therefore, it
is to our interest to grow more cotton of the larger staple so that we may
not lose the markets to which we export our cotton to-day, and which we-
are bound to lose if no proper interest is taken in this question. I therefore
appeal to the Honournble Member in charge to consider the suggestions
T have made, and I do hope the personnel will be such that there will be-
no room for criticism in the case of this Agricultural Commission as there-
was in the case of the Royal Currency Commission. With these remarks I
strongly support the Resolution of my Honourable friend Mr. K. C. Roy.

Tur HoNovrabLE Stk MUHAMMAD HABIBULLAH (Member for
Edueation, Health and Lands): Sir, it is indeed a matter of very great
pleasure to me that on the very first non-official day of the first Session
of this reconstituted House the place of honour has been given to &
subject of such vital importance to India. Indeed, it is one more proof,.
if proof were nceded, of the earnestness and the abiding interest which
the Members of this House have always evinced in the amelioration ¢f the
condition of the agricultural classes of this pre-eminently agricultural
countrv. It must be confessed that agriculture is, and will continue to
be, the primary industry of India. We all know that 3 out of 4 peoplc
in this country depend on agriculture for their livelihood. It was I think
Dean Swift who uttered the truism that anyone who enables two blades
of grass or two ears of corn to grow where only one grew before is a real’
patriot. T therefore, Sir, welcome this dpportunity of hearing the views
of this House in rogard to this important question of agriculture.

I think T may dispose of the Resolution now under discussion in one-
single word. As the Honourable the Mover of the Resolution has already
pointed out, on a demand made by the other House, I have already laid
on the table the correspondence which passed between the Government of
India and the Provincial Governments and from which the Honourable
the Mover has already quoted. This Resolution now asks me to lay on
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the table of this House not only the correspondence which passed be-
tween the Government of India and the Provincial Governments but also
that which passed between the Government of India and the Secretary
of Stute. 1 may at once say that I accept the Resolution and agree to
place on the table that correspondence* as well. .

I think I may pass in brief review a few of the observations—I shali
«certainly not call them criticisms,—which have been made by the Honour-
able Mr. K. C. Roy. He seems to suspect that two, at any rate, of
the Local Governments have been seized with a feeling of lukewarmness
in wélcoming the constitution of this Commission. He will give me credit
if T affirm that.l win more accustomed to read official correspondence than
he has had the opportunity of doing, and 1 am in a better position to
interpret the language of official documents than he can be. I challenge
my Honourable friend to point out a single word in the communications of
those two Governments wherein they cxpress anything like dissent from
the proposal that was put forward before them. They have, in common
with other Provincial Governments, welcomed the Royal Commission, but
they add or they make some supplementary suggestions. The Govern-
ment of Bombay very naturally in its present financial position sees that
if any recommendations are made by the Royal Commission which would
involve an additional financial burden, it may probably be impossible for
it to foot the Bill; and it has therefore, if I read that Governments mind
correctly, registered its claim in advance for such financial assistance as
it may have to apply for when the recommendations of the Royal Com-
mission are finally known. The Bihar and Orissa Government has very
rightly brought to our notice the fact that besides questions of all-Indin
interest, there are questions of peculiar interest and peculiar difficulties
which confront every province, and that the Royal Commission had better
devote some of its time and attention to examining and exploring those
particular difficulties and favour the provinces with suggestions for their
golution. We have indeed met that demand by making ‘it quite plain,
.quite clear, that the Royal Commission will, while making investigations
‘in any province, put itself in direct communication with the Local Gov-
ernment and take such evidence as it can with the help and assistance of
the Minister in charge of Agriculture, co-operation and other departments
connected therewith. There is therefore no fear to apprehend;
there is no idea anywhere that the Royal Commission should
not try and help each and every province to solve whose difficulties it has
been established. 1 may therefore assure my Honourable friend that he
might for the time being dismiss from his mind any suspicion that any
Eocal Government is lukewarm about this Commission. I may give him
the assurance that every Government welcomes it.

I think I will take next in order the complaint—if I may use such a
strong word—which he made in regard to the change in the attitude of
the Government of India, if T have understood him aright, as explained
in another place in answer to a question which was definitely asked. I
think ho drew our attention to a question that was asked by Mr. Ranga
Iyer and to the answer given by Government that there was no intention
at that time of appointing a Royal Commission. Let us be quite sure
-about the dafes. 'The speech of His Excellency the Vieceroy to the two

" +The whole of the correspondence is printed as Appendix A to these proceedings.

12 Noov.
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Houses of the Legislature was made on the 20th of August, 1925; nnd. in
that speech ‘His Excellency had distinctly and clearly given expression
to this view:

* My Governmeut while giving due attention to industries in the restricted sense
of the term are determined, so far as circumstances permit, not to neglect the interests
of what is really the greatest of all Indian industries, namely, agriculture. I know
from my discuseions with the Bacretary of State that my Government can rely upon
his most cordial support of this. policy. The direct responsibility of the Government
of India for agricultural development in the provinces ceased with the inception of the
Reforms. In view, however, of the paramount importance of agriculture as the basic
industry of the people of India of the improbability of Provincial Governments being
in a position to undertake reseaxch on the scale required and of the necessity for co-
-ardinating activities in the wide field of agricultural development, the Central Govern-
ment must continue to play a humble part in agricultural progress.’”

And then he foreshadowed the appointment of a central Agriculiural
Board to co-ordinate the activities of the various provinces. Well, five
days after that speech had been delivered, a question was asked whether
the Government intended the appointment of a Royal Commission. Five
-days was not long enough to have c¢nabled the Government of India to
have come to n conclusion different from that which His Excellency
the Viceroy had announced in opening the Session, and the inevitable
reply therefore was that the Government of India had no present intention
-of embarking on the appointment of a Royal Commission; and- in the
course of his speech on the 20th January, 1926, while opening the Session
of the other House His Excellency has given full, exhaustive and cogent
reasons as'to why he and his Government came to the conclusion that
& question of such magnitude, of such importance and of such vital interest
cannot be solved merely by the establishment of a Central Board ¢!
Agriculture, but that it should be handled in all its bearings by a Royal
Commission, and that he and his Government had come to that con-
clusion with the assent of His Majesty. The interval between the two
was utilised for the purpose of giving to this important question that
consideration which it indeed deserves; and as a result of that con-
sideration it was found, and very rightly found, that the interests were so
diverse, the questions were so complicated, the issues were so important,
that nothing short of a Royal Commission could be expected to handle
them effectively and successfully. ' ‘

Well, Sir, I think I have been next asked, why the Legislature was
not given an opportunity of expressing its opinion before this Royal Com-
mission was actually announced. T think T have already made it suffi-
ciently plain that so far as this House is concerned, we have been,
from time to time, supplied by it with its views and opinions as to the
course of action which would have pleased it most. From the year 1923,
definite Resolutions were being moved in this House advising, suggesting,
rather pressing, the need for a comprehensive investigation into the
ngricultural conditions of this wide Empire. Indeed one or two Resolu-
tions were framed on lines which, if they were read once more, will giva
a clear indication that they are the lines on which the terms of reference
are based now. I shall certainly not deny the same credit to the other
House. Indications have not,been wanting even there of the earnestness,
the enthusiasm and the interest displayed by its Members. They have
covstantly asked questions which suggested that the Government of
India must take some definite action in this direction. They have tabled
various Resolutions suggesting the appoinfment of this committee and
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that to investigate into particular problems which are germane to the
agricultural prosperity of India. We have had, therefore, a clear indica-
tion of the direction in which the wind is blowing. We knew as a perfect
certainty that this House as well as the other were eager, were anxivus
that the Government of India should do something for the purpose of
solving this all-important problem which is at the very root of the welfare,
happiness and prosperity of no less than three-fourths of the entire popula-
tion of India. We therefore took time by the forelock and we applied
our minds to the consideration of that question; and we in the first instance
came to the conclusion that this could be solved by merely setting up a
Central body which would co-ordinate the work of the provinces and
bring about the desired millennium. We had to revise that view in the
light of tacts which were placed before us. We came, therefore, to the
deliberate conclusion that we must not any more pursue the idea of
merely installing a Central Board to tackle a problem of this magunitude,
but that we should call to our aid a Royal Commission which will survey
the whole field and make recommendations with the object of bringing an
advance in this the premier industry of India. 1 should, therefore, think,
Sir, that there has becn no disrespect shown either to this House or to the
other in the conclusion which we reached. The Honourable Member
quoted for our information the practice and rules which obtain in Canada,
and inquired why we have allowed agriculture, which is the basic industry
of India, to be consigned, so to say, to the limbo of insignificance by its
being called a transferred.and a provincial subject, and in which the Gov-
ernment of India find themselves helpless to take any direct action.. Well,
Sir, it may academically be profitable to compare notes with other Domi-
nions and countries in the world, but I must submit at the same time that
we have got to remember the fact that our constitution, our procedure and
our governmental methods are different to those obtaining in either
Canada or other Dominions. The Reforms have brought about a change. The
change is there. We have all to accept it, and having accepted it, we
have got to work in a way so as to secure the object in view. The
object in view undoubtedly ‘was the advancement of the agricultural popu-
lation. That, we hope, to secure, in spite of the fact that Agriculture
is a transferred provincial subject, by the appointment of this Roya!
Commission. I wish our procedure was different. I wish agriculture had
been entirely a central subject, but it is only my pious hope. I canrot
change the Constitution. I cannot go back on the Reforms. It is, there-
fore, quite necessary to bear in mind thaf, while we attempt to do any-

thing, we should do nothing which would offend against the very frame-
work of the Reforms.

Then the Honourable the Mover raised a complaint that we have
excluded from the terms of reference questions regarding land ownership,
land tenure, assessments of land revenue and so on. 8ir, my own ides
of the questions regarding land ownership and land tenure is absolutely
different from the idea of the Honourable Member who has moved this
Rerolution. T think these questions are so complex and so complicated
that it will not be possible for a Commission set up for a different purnose
to bring under its ambit an investigation, an exploration, into questions
bristling with such intricacies. Indeed, these questions differ from pro-
vince to province, nay more; they differ in parts of the same province.
Thiz by itsclf would justify the appointment of a separate Commission.

L ]
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and it is not desirable that these intricate questions should be dealt with
by a Comumission of this sort which has been set up with a definite object.

urther, land ownership, land tenure and other cognate questions arc
already dealt with by the local Legislatures. There are laws in the various
provinces which regulate the land ownership and land tenure. These
laws are amended from time to time as the necessity for them becomes
argent. Some of the Local Governments have at the present moment
legislation on hand for thesc specific purposes, and I should certainly not
think that it is within the purview of a Commission like this to make
definite recomnmendations on these questions.

As regards the land revenue assessment und I may add, water rate
a8 well, which in some provinces is regarded as an integral part of the
land revenue administration, the recommendations of the Joint Parlia-
mentary Committee to enact legislation regarding them are there. In
answer to a question by an Honourable Member opposite this” morning,
I said that four provinces have already introduced this legislation. One
other province has got it rcady, and other provinces have “already applied
their minds, and it is expected that that legislation will also be introduced
in the ncur future. Here again, let me repeat that these are not ques-
tions which could huve been included within the purview of the Com-
mission which we have appointed. But, 1 confess, Sir, that there muay
be particular occasions when possibly this Commission might have to
deal with questions regarding land ownership and tenancy, though not
directly but incidentally, snd 1 am tempted to read from one of the
papers which I placed on the table. The Secretary of State while accepting
that recommendation has added these observations:

“1 agree that the Commission, if for no other reason than that it is not qualified,
cannot be expected to deal with such questions as the relationship between landlords
and tenants, land revenue systems, assessments or irrigation charges. Nevertheless it
is inevitable {hat witnesses will refer to them during inquiry, and T do not think that
the Commission should be precluded from examining witnesses on them with a view
to eliciting whether, and to what extent, present conditions of agriculture, etc.. are
affected hy them, and although the Commission should certainly not investigate these
subjects or make specific recommendations in respect of them, I consider it should
not be precluded from referring to them as matters directly connected with the main

question under inquiry.’’

Now, in the light of this clear pronouncement of the Secretary of State,
T take it that the fears which. the Honourable Mover has expressed will
disappear, and that he will sce that, although these are not the direct
subject-matter of investigation, still the Commission will deal with them,
if they feel that they are connected with some issues which they are investi-
gating and for the determination of which they consider that evidence is
necessary or evidence hag already been taken.  And I repeat the words of
the Secretarv of State once more:

‘ The Commission should not be precluded from referring to other matters directly
connected with the main question under inquiry.”

I am indeed grateful to my friend the Honourable Mr. Sethna for having
drawn my attention to what he considers would be a very satisfactory and
reasonable constitution of the Royal Commission. Well I thank him for
the suggestions which he has made and while I assure him that I shall
certainly consider them very carefully, it must at the same time be re-
cognised that by the very nomenclature the Commission is Royal, and as
such the appointment of members to a Royal Commission is entirely the
prerogative of the Crown and the matter, as was already stated by His
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Excellency the Viceroy in his speech the other day, is now engaging the
attention of the SBecretary of State. We shall certainly endeavcur that the
constitution of this Commission is such that it contains members who will
bring the requisite knowledge and the requisite experience to bear on the
solution of the issues, important as they are, with which they are en-
trusted, and I do hope that, when the Commission is actuslly announced,
it will meet with universal approval. Having therefore, Sir, accepted the
Resolution in its entirety, and having just attempted to make a few re-
marks on the observations made by my Hcnourable friend, I do not think’
there is anything more left for the Honourable Member except to withdraw

his Resolution.

Tue HonourabLe Mr. V. RAMADAS PANTULU (Madras: Non-
‘Muhamrmadan): Sir, the House is indeed grateful to the Honourable Mr.
K. C. Roy for raising this very important debate on a very formal motion.
If the public has any suspicion of the way in which this Royal Cominisgion
has been brought into existence, the public is not to blame for it, but the
Government of India. are entirely to blame for it.  After the assurance
His Excellency the Viceroy has given, I am not going to say that we
are going to read any dark political motive into this Commission;
but if the Government had shown the consideration which they
ought to show to the Central Legislature by taking it into their confidence
before recommending the terms of refcrence to His Majesty’s Government,
it would have given greater satisfaction. In fact we only heard of this
Commission when His Excellency made this announcement, and I expect
we shall hear the final stages of the acccmplishment of the scheme only
when the Government ask for a grant for the expenditure of this Com-
mission. I think this is hardly the way in which the Central Legislature-
ought to be treated and the country ought to be treated in a matter of this
importance. Therefore, whatever suspicicns may be entertained in this
matter are entirely due to the very unsatisfactory way in which the
Government ushered this Commission into existence.

Then, Sir, there are one or two matters about which one is a little
apprehensive. I would only menti n them so that the Honourable the
Leader of the House may use his influence with the Government with re-
gard to widening the.scope of the inquiry. This House is aware that the
Joint Parliamentary Committee in their report have drawn attention to the
fact that of all taxes land revenue al ne is levied without legislative sanc-
tion, and that they have made a significant recommendation in the report,
namely, that ‘‘ .they proposed that the process of revising the land revenue
settlement ought to be brought into close regulation by Statute as soon as
possible.’” In Madras we have been struggling to get some legislation
passed in this direction for the last six years and we are nearing the com-
pletion of the life of the second term of the reformed Councils, and yet we
were told, in answer to a question the other day, that the matter is still
under the consideration of the Government of India. What .the Govern-
ment of India ought really to have done was first to tackle this question
by placing the land revenue assessment and the land revenue policy of
Government on a sound basis before they advocated this Commission. After
all the Members of this House cannot deny that, whatever measures may
be devised for the improvement of agriculture.im this country, they cannot
succeed unless you improve the conditioh of the egriculturist, and that. it
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can be improved only by a 'sound and humane land revenue policy, moder-
ation of assessment, and helping the ryot by making the periodical settle-
ments in such a way as not to make them oppressive. In the province
from' which 1 come three very important districts arc in the throes of the
periodical settlement. and what the people of these districts want is that
this question of land revenue settlement should be placed on a statutory
basis before the settlements are undertaken, and that an investigation into
the -conditions of the people of the province should be undertaken with a
view to seeing whether they can pay the additional taxation. But it is
proposed to increase immediately the land revenue by 25 per cent. A con-
cession was made in regard to Tanjore, after an agitation, that it would
be reduced to 18§, but all that is done before the necessary inquiry is
mude and the assessment subjected to legislative control as recommended
by the Joint"Committee. It is this reversing of the process and not deal-
ing with the recommendations of the Joint Committee before appointing
this Iloyal Commission that has caused suspicion. It looks as though the
Government want to derive a larger revenue. I do not say it is not u
legitimate object. Being the largest industry in the country, if there is
an increase in the agriculturists’ income, the Government may be entitled
to a share of it. But this inquiry to some people means a method of
finding out reasons for enhancing the land revenue and therefore there
is a suspicion abtout it. I cannot conceal that fact. The Government
would have been trusted much more by the people if they had
first carried out the recommendations of the Joint Committee.
Another matter which I wish to allude to is this. There is also
some little suspicion that this inquiry might result, after all, in benefiting
outside agencies and not the Indian agriculturists. The agriculturists will
be benefited to some extent I have no doubt, but on most former oecasions
these Commissions have resulted in greater benefits to other people than
the persons for whom they are intended. If as a result of this inquiry it
is found that certain kinds of chemical manures and implements are neces-
sary for this country, it will enable the foreign capitalist to export larger
quantitics of them to this country. While to-day manures which are avail-
able here are exported every day to other countries, we may be asked to
import manures from other countries if the expert opinion arrived at by this
Commission says that this is the best thing for us to do. Why do I say
this? I am not merely speculating. The Madras Government in its
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